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1)  Q.A. 370/98

Raj Kumar S/O Jai Chand Jha,

B/O Block-A, Pocket-B,

61, Shalimar Bagh, - .

New Delhi, : ov. Applicant

| Versus
1o National Capital Territory

of Delhi through its Secretary,
5, Sham Nath Marg, Delhi.

2, . The Dy. Director ‘o‘f)Education,
Directorate of Education (S-II Branch) ,
. Diiggict North, Education Board,
De ° ’ .

- 3. The Principal,
Govt. Girls Secondary School,
R-Block, Mangolpuri,
. New Delhi, ooo Respondents

2) Q.4 2202/ 97

- Krishna Chander S/0 Udai Bhan,
R/O Libaspur, Jivan Park, :
Gali No.2, House No., 44, ~

o Delhi, . eso Applicant

Ver sus
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l, ~National Capital Territory

of Delhi through the Secretary,
5, Shamnath Marg,

New Delhi, '

2, The Dy. Director of Education (A),

Directorate of Education (S II Branch),
North-fBest Hakikat Nagar,
Delhi,

3. The Principal, S

Govt., Girls Secondary School,

Sector-I, Avantika,

Robini, Delhi=385, o+o Respondents

\

3) QA 2012/97

Upender Singh S/0- Bindeshwari Singh

R/O Rz-215/B, Raj Nagar-I,

Palam Colony, :

New Delhi-45, . oo Applicant

versus

1, HNational Capital Territory
of Delhi through the Secretary,
5, Sham Nath Marg,
New Delhi, '

2, The Joint Director of Education (A),
Dirictorate of Education (S II Branch),
Delhi,.

3. .The Principal, ;
Govt. Co-Ed. Secondary School
(At present Sarvodaya Vidyalaya),
O-Block, Mangolpuri, Delhi, o oo Respondents

4) Q.A. _2010/97

Hemant Kumar S/O Atma Prasad,
R/O B-226, Mukund Pur, Extn.,, .
Delh_i-°45. j o900 Appl ic ant

n

Versus

l, National Capital Territory of
Delhi through the Secretary,
5, Sham Nath Marg,
New Delhi,

2, The Joint Director of Education (A),
éS”I‘{Branch) , Dir. of Education,
elhi,

3. The Principal,
Sovt. Girls Secondary School, ‘
Khajoori Khas, Delhi-9%4, °ps REespondents

5)  0.A. 2037/97
Ramji Singh S/0 Bhikhari Singh,

PLe.E%3130%: B3l Negatst

New Delhi-45,

os0 A;)pl icant




e N A s

7) Q.A. 184/98

. Dharmender Singh S/O Sukhdev Singh,

=3 = ‘ d
| |
Ver sus -
1, National Cgital Territory of ‘ | )
Delhi through the Secretary, \// 1
- 5, Sham Nath Marg, . p ’

New: Delhio

2, The . Joint Director of Education (A),
Directorate of Education (SII Branch),
Delhi,

3, The principal, |

Govt. Girls Sr. Secondary. School,

Mangolpur Kalan, '

Delhi, - : oso Respondents
6)  Q.A. 2076/ 97 | | |

Janardan Singh $/O Lt. Shri Atal Bihari Singh ,

.R/O B=-96, Mukund Pur,

P.O, Samai pur Badli, : i
New Delhi, ' » oss Applicant

Ver sus
1, National Capital Territory of

Delhi through the Secretary,
5, Sham Nath Marg, New Delhi,

2.  The Joint Director of Education (A4), -

Directorate of Educatén.(SIK Branch), \
Delhi, : ,
8, The Princ ipal,
,Sovt, Com-Model Secondary School,
(At present Sarvodaya Vidyalaya),
O=Block, Mangolpuri, ‘
Delhi.” cso Respondents

R/O A-217, Haider Pur Village, \
Delhi, ‘ oes Applicant

Versus

1, Nat ional Cap ital Térri‘cory of
-~ Delhi through the Secretary,
5, Sham Nath Marg, New Delhi.

2. The Diréctor of Educatioh'(ﬁ) »
Directorate of Education (SII Brench),
lgoi‘ﬁh-west Hakikat Nagar,

elhi, .

3. The Principal,- ;
Govt. Com-Model Co-Ed Sec,'School,
BC-Block, Sultanpuwuri,

Delhi, 200 Re spondents
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‘8) 0,4, 311/98 | o | a0

Anil Kumar S/O Kanhaiya Lal
R/O C=1222, Jahangirpuri
Del hi-330 a

P
9

eoo Applicant
Ver sus-

l, National Capital Territory of
Delhi through the Secretary,
- 5, Sham Nath Marg,
New Delhi,

2, The Dy. Director of Education,
Directorate of Education (SII Branch),
Distt. North, Education Board,

Delhi, .

3. - The Vice Principal, '
5ovt, Boys .Senior Secondary School, _
H-Block, Sultanpuri, ,
Delhi=41, : ' «+. Respondents

9)  Q.A. 276/98

Rame shwar S/Q0 Ram Parshad, ‘
R/Q Vill, Sakatpuwra, Distt. Alwar, \

‘l‘e_hsil Mundawar , Raj. - N os. fApplicant

\

Ver sus

1, National Cgital Territory of
' Delhi;through the Secretary,
.5, Sham Nath Marg,
New Delhi,

2, The Dy. Director of Educatiom,
' Directorate of Education (S II Branch),
Distt. North East, B-Block,
Yamuna Vihar, Delhi,

3, The Principal,
: G.B.,S.So’Vijay Park, .
Delhi, ¢ oo Respondents

10) Q.A. 277/98 -

Nand Lal S$/0O Shivapujan,
R/0 B/78 Indrapuri, : .
JJ Colony, NewiDelhi, eoo Applicant

-‘Versus

l, National Capital Territory of
Delhi through the, Secretary,
5, Sham Nath Marg, :
New De].hio :
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2, The Dy. Director of Education,

Distt., North, Education Board,
‘Delhi °
3. The Principal; - '
. Govt. Boys Secondary School,.

Directorate of Education (S II Branch), \j%?\

R- Block, Mangolpuri=II, - '
‘New Del hi, ’ oo ReSpondentS

/

11) Q.A. 279/98

Gajender Singh $/0 Mangat Singh,
R/O vill. Suthari, - o .
P.O. Surana, Distt., Ghaziabad, ooe Applicant

Ver sus

l. National Capital Territory of
Delhi through the Secretay,
S5, Sham Nath Marg,
New Delhi, K

2, The. Dy. Director of Education,
Directorate of Education (SII Branch),
Distt. North East, B Block, '
Yamuna Vihar, Delhi,

3. The Vice Frincipal,
Sarvodaya Kanya Vidyalala,

Gokulpuri, Delhi, «oo Respondents

12)  Q.A. 258_[§8

Santosh Kumar Pandey S/0 Jagdish Pandey,
- R/O Type-II C-63, DESU Colony,

Near Maharani Bag, Kilokri,

New Delhi, '

‘

eso Applicant ’
Versus

1, National Capital Territory of
. Delhi through the Secretary,
S5, Sham Nath Marg, Delhi.

2. The Dy, Diréctor of Education,
Directorate of Education (SII Branch),
Dif§§° North, Education Board,

De . :

3. The Principal,
G.3.5.5.S., BC Block, .
Sultanpuri, Delhi, ‘

- . i

13) Q.A. 312/98

Vinod Kumar S/O ,

R/O HU’NO.C"56 Gali N°o79

Majlis pPark, Azadpur, :

New Delhi, - soo0 Applic&nt

oo+ Respondents

Versus

)
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National Cap ita

1 Territory of

Delhi through the Secretary,

S5, Sham Nath Ma

The Dy. Director of

Directorate of
Disﬁg. North, E

The Principal ,

- Govt, Girls Sec

- New Delhi,

14)

Sudhir Kumar

R/0O Shakerpur, 107 Village,
Delhi°34o b .
Véréus
1. National Capita
Del hi through t
'S, Sham Nath Merg,
- ‘New Del hi, |
2.  The Jt, Directo
, Directorate of Education (SII
S Delhi, <
3.  The Principal, |
- Govt, Boys Secondary School,
J.J, Colony, Wazirpur,
Delhi-52, “/
. _ 1
15) Q.A. 2057/ 97 _
Hari Mohan $/0 Pooran Singh,
R/0O Hﬂf% Sultanpuri,
=41, '

Delhi

- The Principal

R-Block, Mangol

Q.A._2009/97

rg, Delhi,

ondary School ,
puri,

$/O Shanker singh,

1

Education, .
Education (S.II'Branch),
ducat ion Board,

co e Respondeﬁts

oo Apblicant

1 Territory of

he Secretary,

f of Education

i , "

) Versus

-lo  National Capital Territory of

Delhi through the'Secretary.'

S, Sham Nath Ma

rg, Delhio

The Jt, Director 6f Education
Directorate of Education (s11

Delhi.

Sult anpuri Majr
Delhi-41,

B2
Middle school,

a,

(),
Branch),'

/

-

vso Respondents

- eoae Applicant

(a),
Branch) ,

~

-+o Respondents
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R/O A/54, Azadpur, De lhi,

" ‘fl.;.i.“ National Capital Territory of

p
T Gokulpur i, Delhi,

=7e-

16) QuA. 2042/91

- sharat Singh $/0 Ram Rajya Singh,
" R/O Rz-2157

B, Raj Nagar-I,
Palam Colony. Gali No. 1o,

New Delhi-45. " vee fpplicant

Ver sus

1, National Capital Territory of °
.Delhi through the Secretary,
-5, Sham Nath Marg, Delhi,

2. The Jt. Director of Education (&),
Directorate of Education (SII Branch)
Delhio

3. The princ ipal,
-~ Govt, Com, (Model) Girls Senior

Secondary School, Sultanpuri,

Delhi. \ » oo Respondents
17)  0Q.A. 278498

Naresh Chand .>/0 Charan Singh,

"ese Applicant.

Ver sus

" Delhi through the Secretary,
5, Sham Nath Marg, Delhi. :

2 The Dy, Director of Education,

Directorate of Education (SII Branch), |
Distt. North-East, B-Block, :
Yamuna Vihar, Delhi.

3. The Vice Frincipal,
Govt, Girls Secondary School ,

Vijay Park, New Delhi, s 0. Respondents

18) 0Q.A. 244/98

Rajan Singh S/O Dhiri Singh

R/O H.No, 316, Y-Block,

Gali No.6, Adarsh Enc lave,

Prem Nagar-II Nangloi, , ,
Delhi- 4 l ) ) 000 Applicant

- Versus

1, National Capital Territory of

Delhi through the Secretary,
. .5 Sham Nath Marg, Delhi.

2, Dy. Director of Education

: Directorate of Education zSII Branch) ,
Biiht North, Education Board,
elhi,

3,' . The Vice Principal,
' Govt, Comp, (Model) Girls School,
¢o o Respondents

P

0"\%1
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1,

2,

3.

0,A, 344/ 98
o
Jai Bhagwan $/0 Ganga Ram,
R/O Roshan Vihar, Phase=-II,

House No. 80, Najafgarh, -
New Delhi, | . eos Applicant

Versus

National Capital Territory of
Delhi through the Secretary,
5, Sham Nath Marg, Delhi‘.

The Dy. Director of Education,
Directorate of Education (SII Branch),
Distt, North, Education Board,

Delhi,

).
The Principal,
Govt. Boys Secondary School,
R=-Block , Mangolpur,
New Delhi,’ .ss Respondents

20) Q.. 281/98
Pankaj Kumar Singh S/O Ram Babu,

R/O Sant Niwas, Chhatrapur Mandir, . = .
New Delhi, B oso Applic ant

1.

- 2.

3,

21)

. ver sus
National Capital Territory of o
Delhi through the Secretary,
5, Sham Nath Marg, Delhi. )

The Dy. Director of Education, :
Directorate of Education (SII Branch),
Distt. North, Educetion Board,
Delhi, s . ‘

The Principal,
G.Co.Ed.M.5,, Shahbad Dairy, '
Delh io , - X Respondents

| QuA, 275/98

 Ram Lagan §/0 Darogi Chaurasia, '
R/O Karna Vihar, Karari Extension,

Gali No.6, Nangloi, Delhi=41, veo Applicant
| versus
1, National Capital Territory of

26

Delhi through the Secrestary,
5, Sham Nath Marg, Delhi,

The Dy, Director of Education,
Directorate of Education, SII Branch,
Distt. North, Education Board,

Delhi, .
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: Govt, Senior Seondary.School, - Q/\
Nithari, New Delhi, . ++» Respondents

22) Ooﬂo m40197 S

Raj Bir Singh /0 Samai Singh,
C/ O Dharam Beer Singh, _
A-219, Keval Park, Azadpur, :
Delhi-33, o +so Applicant
Ver sus

l. National Capital 'Ter.ritory; of Delhi,
through the Secretary,
5, Sham Nath Marg, Delhi,

2, The Jt, Director of Education (4),
Dirgitorate of Education (SII Branch),
Delhi, a '

3. The Principal,
Govt. Boys Secondary School,
J.J. Colony, Wazirpur, *
Delhi, ' ' « oo Respondents

23) Q.A, No,252/98

Karan Singh S/o Shri Hari Ram -

R/o Rz- 2158, Raj Nagar-1

Palam Golony,

New Delhi=l5, . sooo Applicant

Vs,

1. National Gapital Territory of Delhi
thmugh the Secretary,
5, Sham Nath Marg,
New Delhi,

2. - The Dy. Director of Education
Directorate of Education (SII Branch)
Diigt..'North, Education, Boar
De io ' -

3. Vice Principal - o

Govt. Girls Senior Secondary School
Mandoli, Delhi, ooo ReSpondents,

Present:

Shri U.Srivastava, counsel fof the applicants
in al1'the Oas, AR

Ms. Richa Kapcor for Smt. Avnish ahlawat,
counsel end Shri Vijay Pandita, counsel

for, respondents in OA No. 276/93,
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ORDER

shri Justice K. M. Agarwal 3

In all thése O.As., the applicants have made a

prayer for directing the r espondents to pay subsistence

allouance'uith'conseQUential benefits pending
- o - - .

- conclusion of criminal trial for offences under

Sections 420, 468 and 471 reed uith Section 34 IPC

on the basis of FIR No. 263/97,

2, It appears that on the.basis of faks
appointment letters, the applicants in a;l these
cases were successful in getting employment with
the-raspondents as Class IU employees.’ There was
some complaint tﬁat the applicants had secured
empioymen£ on the bgaisvof bogus appointment letters,
and on that basis FIR No. 263/97 was registered by
PaSe Nanéolpuri for offénces under sections 420,

- 468 and 471 read with Section 34 IFC against the‘
.applicants. Uponzinquiry, fhe respondénts‘also
came to khow‘that no aﬁpointment ietters were issued
in favour of the applicants by the competent

' authority and that on the basis of fake documenﬁs
they were successful in ob;ainihg employment with
the respondentb. :Accdrdingly, their séruices werse

‘ éefm@nated and, thetefﬁre; they have filed the

af oresaid Original Applications for the aforesaid

reliefs.

3. The learned counsel for applicants -

submitted that in Ved Pal vs. National Capital -

Territory of Delhi ' (O.A. No. 300/97) decided on

csoCONtd,
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20.11.1997, this Bench made the following directi
. in the case of g similarly appointed employee of

the respondents ;

"4, Without going into the mérita on the

- - Question of delay, we consider that this
case can be disposed of by granting
appropriaie reiief. The folleuing
directions are issued 3=

(1) The respondents shall reinstate the
applicant forthuith without any
benefit of past service including
arrears of payment, :

(ii) Respondents are at liberty to enquiry
~ _.inte.o allegation against the
applicant after giving an opportunity
to the applicant in accordance with
s law and thereafter on tpe basis of -
enquiry report, appropriate orders
may be passed by the respondents,

It is made clear that the period between

the date of discharge and date of reinstatement
need not be considered to be as period spent

on duty sven if the applicant is exonerated

in the departmental enquiry, With this

view, ths G.A. is disposed of,"

4. It was further submltted that the afaresaid
order has baen challenged by the official respondents
in the Hzgh Court by filing a Civil Writ Petition,
which is pending., It was submitted that operation
of order dated 20,11.1997 in 0a No. 300/97 of the
fribunal was stayed by the Delhi-High Ccurt.,
Accordingly, it uvas submitted that these applications
may also be dzsposed of ‘accordingly and the
tgmb//respondenta hereln may file writ Petltions and

ssoCoONtd,
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&= . A
obtain stay of operation of such orders of the l

Tribunal.

5. The learned counsel for respondents
submitted that in view of the‘decieions of the

Supreme Court in Unicn of India vs. Ratipal Sarci,

(1998) 2 sCC 574 and State of m.p, ve. Shyama

Pardhig (1996) 7 scC 118, and one decision of the \

TribunalAin Sanjiv Kumar Aggarwal vs, Bnion of India

ATR 1987 (2) caT 566, no such relief as was, granted

to the applicant in 04 No. 300/97 by this Tribunal

B

\

can be granted to the Present applicants,

6.. The afOresaid'difections in OA No. 300/97
Were made by the Tribunal on the ground ‘that the
applicant. therein was d;echarged from service on
certain serious allegatxons vithout holdxng any
1nqu1ry as contemplated under Article 311 (2) of
the Constxtutlon, It appears that the learned
Members of the Division Bench constztutlng the Bench
that passsd the order in 0A No. 300/97 did not
notice the aforesaid tuo decisionsg of the Supreme

Court and one earlier decision of this Tribunal,
MMaovt

iuhich would go to ﬁa*kfhat if employment is found to

have been Becured by fraud on -ea some such. basis

XK.
like the one of securzng employment on the basis of
fake appointment lettar, inquiry under Article 311 (2)

of the Constztutxon is not necessary. Under these

circumstances, ve are not bound my the aforesaid

decision of this Trzbunal in 0a No. 300/97 dated "
20.11.,1997, We are of the view that all these

: . seosCintd,
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applications deéerve to be dismlssed in the light

of the af oresaid decisions of the Supreme court and
the earlier deoxsion of this TrLbunal'cxtad by the
learned counsel for respondents. 1f so advzsed, the
applxcants may ' challsngelthis order before the High

Court by lexng writ petitions. ' They cannot urge that

as OA No. 300/97 9, cided by the Tribunal, these

ALANAN
O.A.8 be also decided and the r espondents pe forced

‘to go to the High cOurt and obtain stay of operation

of this prder.

7. In the result, all these applications

fail and they are hereby dismissed. WUe make 0O

order as to costs because all the applxcants appear

to be véry poor people.

Fn

( Ko Mo Agatual )
Chalirman

R,y — "
(R KeANTOda )

/as/- o ‘ | o




